IN THE CENTRAL ADMINISTRATIUE TRIBUNAL
JODHPUR BENCH : J00HPUR

Date of order : 22.8,1995

DA No. 302/1995

Smt. Ujeera - eee Applicant,’

ver sus

7 Union of India & Ors., coe Respondents,

Mr. K. Moinuddin, Counsel for the applicant.
CORAM ¢

Hon'ble Mr. N.K. Yerma, Adm. Member
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"BY_THE COURT: -

Heard Shri Moinuddin, learned counsel Por_ﬁhe
applibané, who seeks employment to her soﬁ on compass-
ionate ground in the Railway. Applicant is the widou
ofvlata Shri Ibrahim Khan, Gangman, who died in harness

'. in an accident on 22,11,1962, At the time of his
death, he had left three daughters and ons son agsd

only 2 months., The applicant made an application
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| Hdecaaé§§~employee for appointment to her son on
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- CO@pasagﬁgate ground., It is alleged that no reply

- was ggnﬁfin response teo her application and there-

~ ‘Téf%%g~fshe made another attempt in 1984 which again

" was visited with no reply. She mads another attempt
‘\L/& gnly in April, 1990, which was replied by the respon-
\vx\¢5 ‘ dents-Railway . Department saying that the case of

compassionate appointment to her son was not covered
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undar the Rulss as she haq not approachsd the
Réiluays'uithin fiva ysars on the death of the
doceased employes or aftsr complation of the age

of 18 years of first son / daughter. Thereaftar,
the matter has been undaer corrsspondance and the
applicant also filed a fresh 0A No. 118/93 bafore
this Bench of the Tribunal which uas'disposed of

on 13.4.1993 with the diraction that the Railway-
raspandanté will inquire into ths matter and ssnd

@ reply to the applicént or her son:Shri Noor
Mohammed within two months from the dats of the
order by a sﬁaeking order. Thaereafter, the matter
does not seem to have boen pursued with the Railways
and the OA is nov filed agaim that AéneXura A/1 dated
30.8,1993 uwhich is a lettar from tha Cabinet Sscre-
tariat informing the applicant that her application
has baan sent to the Genseral Manager, Northesn

Railways, New Delhi, for examination and informing
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2. The applicant had sent a ragzsterad repre=

sontationign 27.7.1993 to the Railusys bringing to

rbha;r nntxca the orders of this Tribunal in 0A No. .

\\13/93 for final orders in the matter, It is allegad

that no reply to this representation has bean rsceived

‘ by t@é’applicant from the Railways, This matter is

now baing litigated through this DA which is totally
barred by the principles of ‘res. Judicata. I? the

Railuays have not complied with the ordars of this
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Banch of the Tribunal, the applidant was entitled

to brijg a Cantempt Petition against the respondants

»5T -Uhlch shu .did not do. She has now come up with a

it
f ;

Presh UA §p the matter which is not admissible undsr

fthe lan / The OA is, therefors, dismissed in limina.
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